307 Matters under

PROF. MADHU DANDAVATE: The
blindmen had informed the police about
the route of their march 15 days in ad-
vance. Yet they were stopped at Par-
liament street and when they squatted
on the road they were subjected to in-
human lathi charge resulting in bleed-
ing of some of the demonstrators. The
injured were not given even first aid
for two and half hours. In the past
peaceful marchers were always permit-
ted to demonstrate, for your informa-
tion. The Home Minister should make
a statement on the matter.

THE PRIME MINISTER (SHRI-
MATI INDIRA GANDHI): 1 am
on a point of information, because my
name is involved. I am deeply sorry
that this incident tcok place. I do not
think that the Home Minister wanted
to “‘throw dust” in anybody’'s eyes, I
am using those words in quotes since
they were used by an Hon’ble Member
on the other side. Now an enquiry has
been ordered and it will show whether
it was a regular lathi charge or an in-
adverfent act, just to keep them toge-
ther or hold them back; the enquiry
will show that.. (Interruptions).

As soon as we got the news we ins-
tructed that there should be a full judi-
cial enquiry, of which the Members
have been informed. Furthermore, the
group of blind did come to see me to-
day, not all 200 of them, but a fairly
large number. I did nnt count them.
They have given their memorandum
and I have discussed the.points in it
with them. But as I had "a meeling
and as they said that they wanled to
say something more, we have given
them time in the office 2lso. As hon.
Members know, I meet absolutely every-
body who wants to meet me. Now the
problem is becoming almost out of con-
trol; this morning I think, I had 3 000,
or so people. Even if you stop only a
minute with each it becomes quite im-
possible. Nevertheless we are not stop-
ping anybody. We are trying to put
them in categories, who has what kind
of grievance, so that other people can
also listen to them. We have now peo-
ple from the office 'to look into griev-
.ances that are connected with the gov-
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ernment, I have others to look into
other questions. At no time from my
side has there been any kind of hesita-
tion to meet anybody of any party qr
to enquire into any type of grievance, I
should like to assure the hon. Mem-
bers. I do net know why this inci-
dent has_happened. I have given ge-
neral instructions that I would not like
to meet people on Sundays. May be,
it is because of that they were stopped.
Nevertheless, when they turn up, I do
meet them which I would not like fo
publicise. But when they turn up, I
do not like to tell them to go so, usu-
ally I do meet them also. We have
told the Home Ministry and the Delhi
Administration that in future they
should be very careful about such mat-
ters,

(ii) ATRoCITIES ON  HARIJAN3S IN
A VILLAGE IN MORADABAD DISTRICT

st uw feene Trawer (FRA9R) -
ey, faAte 15 719, 1980 %Y IO W2o
& waerae fod & areiwr we ¥ @
ghomt &1 fowr aar far mr
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! @ fere qeww: W oEORT W of India to th ituati

! e grave situation prevail-

at *ﬁ;‘:f;fﬁﬂﬁﬂtﬁtmﬁﬁ? ing in the State of Kerala due to the

;‘FT‘I' ':f!""f fafrere ot & i< acute shortage of cement supply.
gfom fomr omr ar @ Total construction works, including

One more empty assurance! developmental works, are at a stand
MR. SPEAKFR: still because of the non-avalability of
facts and he will gl,::: ﬁ?m.“ the cement. Kerala requires 12 lakh
tonnes of cement per annum as against

) o - which she gets only 8 lakhs per year
- ;"ﬁf“gi habidy > <. Of the 191,000 tonnes allotted for the
ageT ¥ G 9T wa Y ¢ wx last quarter ending in December, 1979
@ ¢ g W o 8 @ aewerd only 1,16,000 tonnes have reached
¥\ Yq qEEE IEEQ g W W qn, there. Consequently, complete deYe'—
ST WK a% W7 €, &Y Wi, @ A s lopmental works and construction
@ & @ gew § i www works are stopped causing unemploy-
ment to more than 2} lakhs of
=t o Greig (suewegR) : ware workers employed in construction
W/ Aot @ TR works, Further, most of the govern-
¥ A8 & fag gt W@ s @ &7 mental works are pending for lack of
cement and the financial sanction of
sy g fa!: T & # @ sriaTeat these will also cease on March 3lst,
W, I T9g ¥ WY ®) W aw gew

g 9% W@ ¢ In the circumstances, I earnestly
request the Minister for Industries to
(iii) REVIVAL oF ProrLr’s VIGILANCE allot at least 2 lakh tonnes of cement
ConAMITTERS as a special quota to Kerala in view
of the special situation prevailing

there,

SHRI R. R. BHOLE (Bombay South
Central): I wamt to bring to the
notice of the Government about
profiteering and hoarding in Bombay
under Rule 377.

(v) GLUT 1N JAGGERY IN ANDHRA
PrADESH

SHRI P. RAJAGOPAL NAIDU

The Government at one time to _(Chittoor): Sir, there is a _glut in
detect and identify the hoarders and Jaggery market of A:}akapalh, one of
profiteers in the matter of essential the biggest markets in Andhra .Pra-
commodities like sugar, kerosene, desh. Due to non-supply of railway
diesel, etc, had allowed People'’s wagons, the merchants closed the

Vigilance Committees in cities like market to stop the fresh arrivals.
Saesbiy. For two years, the jaggery produ-
1324 hrs cers suffered great losses due to steep
’ fall in jaggery prices as a resuit of
[MRr, DeruTY SPEARER in the Chair] the ban on exports imposed by Janata
CGovernment, This year, due to non-
Will the Government again allow such supply of wagons, again the producers

Committees in view of the present are suffering a great deal and getting
high prices and dearth of commodi- losses. If this continues, the produ-

ties due to hoarding and profiteering? cers’ economy will be be shattered
and the area of sugarcane crop will

(iv) SmnorTAGE OF CEMENT IN KERALA be decreased.

PROF. P. J. KURIEN \(*Mavelikara): To illustrate the grave situation, it

Sir, may 1 use this opportunity to in- is sufficient to gay that 318 wagons
vite the attention of the Government were supplied in February last year



